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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NE4 DIELHI

QeANo,2572/91 Date of decisions July 1%, 1993.

Suraj Bhan e oApplicant
Versus

Union of India & &ny. e s o REespondents

Q:A.80,2573/91

Dinesh Silmana e s sApplicant
Versus

Union of India & Ancg., . o ¢ s REBpONdents

O oA N0 455 5792

P. S8ubramaniumé& Anr, ee «Applicant
Versus

Union of India & 4ng, e e s Respondants

0.2 N0 ,556/92

Ram Sewak essApplicant
Versus

Union of India & Ors. e s s Raspondents

QeAsN0 0 557/93

Virender Singh s e osApplicant
Versus

Union of India & Ors. ees loq;ondcnts

Q2010 ,558/92

Manjit 8ingh , essApplicant
Versus

' Union of India & An%. 8e.Respondents
Q. —
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. . Mafe Singh

0 oAe0,620/93
Phool 8ingh

Versus

Union of India & Ors,

Q13410 ,629/92
Gajraj Singh

Versus

Union of India & Ors.

QA H0,682/92

‘N. Rehman

Versus .

Union of India & Anz.

| 0.AN0,683/92
~ Prem Singh

Versus

Unjon of India & Anp,

0:A,%0,691/92

Brahm Prakash & 2 others

Versus

- Union of India & Ors.

Q.A N0, 711/93

. Zagdish 8ingh & Another

'Versus

Union of ‘India‘ & Ors.

QaA.N0,1216/22

Versus

o.c:;Updon, of India s OS8..

«osApplicant

« s o R@spondents

s soApplicant

e+ o ROgSpOndents

vevApplicant

_ eseRespondents

| t. esdpplicant

. o8 ohmndmu

e oApPltc‘nt

e » s ROsSpONdents

" essipplicant
o esRespondents
' ueoApplicant

Jes2 h’wspondmto

ocontd.,.3.
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Santosh 8ingh es vApplicant
Versus

Uni‘onk of India & Ors. o » s RESPONdents

QoA N0 ,1601/92
Bo.R. u’“, " oseApplicant

Versus

Union of India & Anrw  eesRespondents

- a R PRGN .. . ",..
3.C. Reddiech - «sshpplicant
o v.rms

Union of India &xm:.. o f.;.f!e'spondmto

. A 6 Mo henEa i LT

o Qr. RN R

Rajbir 8ingh & Others esosApplicant
S v.rsus

Union of India ©0rs.  J..Respondents

o

Union of India & Ors. s i e+ R@spondents
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Da¥.ender Singh K essAPplicant

o S Vcrms

P .

Union of India &ABEs. ue.Respondents
«o/a

‘Inder’ Singh & Others.

T

it Rkl T a
éesApplicant
Versus.
rineb .y

“9nién o f Inat}’ &-’eﬁp‘.w’ - I e ReSpondents
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Q22 eNO 1087791,
Ram Sringar “lomr. | ...Appllcmt
Versus |
Union Of India & dnc, . eseRespondents
' )laf._ S8ingh - _ " esehpplicant |
A | 2 L wrm P
- Union of India &dnx, = ,..Respondents

e

ORMs

_ THE HON'BLE MR, P.K. KARTHA, VICE-CHAIRMAN(J).
THE HON'BLE MR. B.N. DHOUNDIVAL, MEMBER(A) .

.-dpplicants thmugh Shri RelL,

Sethi, Gounsel,

Rospondmts thmugh-Ms., Geeta Luthray
Gounsel; and 8/Shri Anoop Bagai, Counsel;

Pawan Behl, (bunael: O .Trisal, Qounsel;
H.G.Gatq. %unl.lx BeJRe Prashar.‘ﬁunsnlo

( Hon'ble Mr, P.K. Kartha, Vice-Chairman(J) )s

r . r 2 T v o 1 J

| ‘As comon questions of law end fact.

-du tor ond.dontlon :I.n thu- batch ot cases,

‘ thq were ha:ﬂ toq-thor and are bdnq uspoud of

) W‘by thu commn jndwlnf--‘

!’h. appucr‘ta bm\cr~ . the ccnt.nl Pouco
T ontas.
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Orqanisations (cpos) eonsiltinq Vof CoRoPoeFey BeSaFos
I.T.B.P.. and C.I.S.P. '.l‘hey were d;q:utod to the
-Delhi. Polico on various dates and the deputation’
has been extended tmn d.mo ho time. The respondents
have pemanontly abao:'bod annf. ‘00 such persons
but they have decided to repatriate about 100 persons
totheir parent dcpartmmts. The’ ii)plicants before us
holonq to the category of those who havo bw ordered
to be rapattlaud 0. thqu; pamt dgpz-tments. BY
- virﬁie' of the 1nter1m orders passed by the Tribunal,
- they are, fdyaver‘. bontiﬁhing with the Delhi Police

ooy PR 4

I S, ,‘i‘},:-'i-n thei 5 Pm”nﬁmﬁt&u Lo

3. fhﬁmlica!;tpgolonq to the category of
Constables/Head Constables. Rule 9 of the Delhi
Police (Appolntiént and” Récruitment) Rules, 1980

- prescribes matrié/higher secondary. 10th or 1042
‘as the minimum educational etandard £or the purpose
of recmitnent/appointment of Police constables,

Lo m1. 17 of the Delhs’ Eonce (Goneral Conditions of
. SQMO.) Ruios. 19&) pmvidls. inter alia, that the

R o:mussioner of Police, Defl;iw sanction permanent

sbsorption in Do.‘l.b:,l. i’on__fco of uppe i and lower

Tilod Endoel olgube lasses' s Meept Insectors from-other States/Union
w e 7 Q/

KNGS o
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‘records,

»
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Tercitorties and Central Polico'thaninﬁonc. vdth
their consent and #ith the concurrence of the head
of the Police force of tho‘-suto‘/Union Territory

or the Central Police thmuuona ete,

4, ~ The case of the applicants is that the

rospondentc ‘did not consider their case ﬁor

absorption’in the Delhi Police in accordance with the

- policy decision mntalned in their letter dated

| 11722990 Miealing with the pemment absorption of

Gnstables from CPOs to.Delhi Police, | According to

the 3aid décision, all Constables.of’ the CFOs who

~ have comple ted tw years of deputation period and
who ‘are below 40 years of iqo and possess matric or
' above educational qualification are eligible for
-absorption, In mh cases, the persons concemed )
"are to be heard in person and their suitability

- ‘shbuld be assessed after scrutinising their service

g

5 . The qric!mcc o£ the Qplicants is that
" the pouq docid.on was not 1nplcnnted fairly and
'\:'that uu- M nant.od i.n ubitraunou and

"“dncnuaauon. As aqdntt “‘1" the leamed counsel

"

a ‘ﬁor tho ,..pomtg .:qnod that tho decision taken
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by the respondents to absord or not to absordb the

dgoutationists was on the basis of the records

available with them and that there was no arbitrariness

or discrimination. in the action taken by w.

6. _Moo,tdi.pglgp.;he admi tted facts

of the case, . thoae who. have passed matriculation

otherwise &~

examination and above and are/eligible are o be

wﬂ!idsﬁd, for, gbsorption }n-:;gcgq\;ﬂance wvith Rule

_containod An the letter dated . 11-7-1990 Another
Bench of this Tribunal has:digeosed of a batch of
_®@plications by jpagment dated 2-6-1992 in 0.,A.N0.525/92 H

__(wona, Ssfi & Org Vs, Delnt, Adninistration, § Ors.)
‘judgment, the Tribunal has. upheld the decision of

not possess the matx;iculation or egquivalent qualification

Fghae 1

case that they possess the requisite educational

N S

3 v .,i‘

)

17 mnt.iongd gbovo a3, alw ¥he- policy decision

md connected mattsra, In the operative part of the
the respondents to. mpatrip,tef,sudx_ of those who did

to their pamnt departments, At the same time, the
'.l'r:ibunal dimcted the respondenta 1n-so-£ar as
L ».f—f.”ﬁi,:s“") i ot

tho uven of thz applicants before the 'l‘xibunal were

Tohol wtos ol 64 I S e B

concemed to £11¢ repnsentations. 1£ any, within 2

ueeke and pmduce thc naturial in mpport of their

ol S DNL I 3 YR '.;n“"*"”-lfs
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quanﬂcat.ton. An that event, the respondcnts were

Contd...8,




AN

directed to examine their cases for absorption and

if they are found eligible and fit for absorption,
a decision in that behalf should be taken within
four weeks after the receipt of the representations.
. ” further
The 'rrihunal/di:ec A{Tl sth representations
 were decided, the seven applicants shall mot be
repatriated ho‘-t.mix‘-"pam,t dqartmatita. Barting
" the case of “seven' ‘applicants, the appucattons £1. 283

by ‘the others ue:yduauued and the :I.ntezim orders

" were vacated in their c'dua.“

3 o il

7. " The appucants before us are also s;ludlarly

¥

dt.uated. Aftcr hoating both sides, we are of the
opinio;xthat -inﬂ.lat dir:ctioﬁs should be issued to
the :espondenﬁs in this. batch of applications B
before us; n\ccn:'dingly. w ﬁpha’m th. decd sion 3!

““ the :cspondmta to' upatrlau suc.h of thou uho do

" ‘not’ posso“ss thc nai:riculauon or cquivalent ox highcr:
| “ qualif:lcation or \inu abaozption doca not havc the

_consent of tho:l.t pamnt dcpam .nta. ",_f Subjcct to

BRI uhat 18 .tated aboveo thg .ppncations boﬁore us

-~ “are dilposéd of with the ﬁonomx orders and
==

© directions s
isssbtbettradihar

(1)  The applicants: w send :q:mcntations
’ ' w‘
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/4 , to the rupomhnﬁs within three weeks from the
date of mceipt. o! tlno Or.'dcr tnqothar wvith the
d:cumu uhich may mbatantiato their claim that

. they possus uat.:iculation or oquivalmt. or higher )

qualﬂj.f:;lﬂcgtion;

(48). In case tie mpplicents make such &~
representation, the respondents shall consider the
swme and Af the spplicants possess the requisite

C S ey qualifications prescribed under the Rules and 1f . ,

e sw . they are otherwise found eligible in all respects

ﬁor abno_«rption., as on the date of the passing of the

, 1upugncd ordot of ropatr.lat.ton to their parent dq:att-
S,mts. tlxo r-spondents shall pau sppropriate orders

. vithin four weeks atur the nceip:ot the representa-

Faly s,

. tionss .
R s R B T Ir Cv R IE TS

¢ e (141) - '#1109!09216”&:60:3 are passed on such
.:»,Z .mggmgt,;gnq, thguspom;mtp are restrained from
e mptrlaf.tnq the pppucmtsto their parent depart.
L0 T iy wu.m}x{;unm{gx{gndx’ad} passed will
R sarogontinue €111 then,., - .
T e RIS "?"“3‘11&' no.opder as to costs.
SRR e e :Let a copy of this Order be placed in all

lcucfx/
thdaloo and a co],'Ayr be,. gi_,mz to both paruu

e hv}
“"““"v-d" 28850y - 1“‘!@“1!.” . e : : o~

s.L o Jf‘ e .*,{?‘} e o \

o e - — F

N (B .M .DHOUNDIYAL)  (PuKe KARTEA)

PRX b
15071992, MEMBER (A) . VICE CHAIRMAN(J)




